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IN THE CENTRAL ADMINIS TRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

1. The Union of India rep. by
its Secraetary, Ministry
of Personnel and Public
finiouvAanres. Neuw Nalhi.

2. The Union Public Service Commission,
rep, by its Secretsry, DBholpur House,
Sha jahan Road, New Delhi,

3. The Govt. of &An¥hra Pradssh rap.
by its Chief Secretary, '
General Administration Departmant,
Secretariat, Hyderabad.

4, The Principal Secretary to Govt.,

Revenus Oepartment, Govt. of AP,
Secretariat, Hyderabad. .+ Respondents.

Counsel for the Applicant ¢ Mr. M, Panduranga Rao
| !

Coun =ol Por the Respondsnts : ''r, N.R.Devaraj, S5r.CGSC.
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CoRAn:

THE HON'BLE SHRI JUSTICE V.NEELADRI RAD : VICE CHAIRMAN
THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN,)
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'0.A. No, 834/94, T ‘Dt. of Decision : 20.7.94.
Mr. Ch, Dsvadas «s Applicant.
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0.A.NO.B834/94.

JUDGMENT ' Dt: 20.7.94

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

Heard Shri M,Panduranga Rao, learned counsel

T M.t T D Nawavai. learned standing
counsel for R-1 and R-2 and Shri D .Panduranga Reddy,

learned Spec1a1 Counsel for R-3 and R-4,

2. This OA was filed praying for declaration
that the action of the Government of Andhra Pradesh
in not plécing the confidential reports of the appli-
cant for the complete years of 1984, 1985, 1988, 1989 (:j
and partly upto the years of 1992-93 before the bele-
ction Committee which met.on 6.5.1994 for consideration
fmk of the officials of‘Andhra Pradesh State’ for
inclusion in the select list for IAS for the years
1992-93 and 1993-94 and thereby depriving the case

&f the applicant being considered properly;ﬁizﬁﬁg:ﬁﬁsc
and also the_action in putting a questioﬁ as to the
date of his birth of the applicant’though theé date of
birth of the applicant had been corrected in view of
the judgment of the Andhra Pradesh Administrative
fribunal which was confirmed by the Supreme Court,

dor '

is illegal,'arbitrary and violative of Articles 14 and
N \,’_}

16 of the Constitution,

3. It is not in controversy that the applicant
was in the zone of consideration for the AP State
officials for inclusion in the select lis&fof 19%2-93
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and 1993-94¢for Indian Administrative Service (TAS),
While it is stated for the applicant that his CRs (3
for the periods referred to in Para 6(iv} of Page=-7

of the OA were not placed before the select committee,;
Qihe learnéd St;ndiﬁg'counsel for the AP State Government
submitted that.he was instructed to state that only

CRs of the periods from 1.4.1984 to 30.6.1984 and from
1.4,1988 to 31.3.1989 of the‘applicant could not be
plaéed before the select committee as they were not

received,

4, It is now submitted for the respondents that
+the select committee already finalised the 11 st4jand the
concerned Ministry firalised the same and they were

sent to UPSC,

5. ~ The point that has to be now considered at

this stage is as to whether the select committee
already CONS10EreC TNE COSE UL LUT Spphavuus ove= —oo~ .

yuEX two years referred to. If his case has already
been considered, then it is not just and fair to give
any direction at this stage, But, if the case of the
applicant was not considered either on the ground that
the CRs of the applicant for the entire period are not
avajlable or in regard to the question of his date

of birth, then it is just and proper to give a dire;

ction to the respondentsto keep one post vacant pending
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1.The Secretary, Ministry of Personneland Public
Grievances, Union of India, New Delhi.

~ TDhelpur House, Shajahan Read, New Delhi.'

3. The Chief Secretary, Govt.of A.P,
. General Administration Dept., Seweetariat, Hyderabad.

4, The Pfindipal Secretary to Govt.“,
Revenue Department, Govt.of A.P,
Secretariat, Hyderabad.

5. One copy te Mr.M.Panduranga Rao, Advocate, CAT.Hyd.

' 6. One copy to Mr.N.R.Devraj, S¥.CGSC.CAT.Hyd. '
7. One copy to Library, CAT,Hyd. |
8. One spare copy. |
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consideratlo for selection to-
d__pgsal_gi;hes ¥25 s0 as to avoid further complication
. 1n case the applicant has to be promoted for IAS,
Ofcourse; 1f after consideration of the case of the

apolicant, his name is not included in either of the
lists or if he i going TO geU @ppuiirvimeiie wewe oo oo _

ineclusion in the list, then it is open to the applicant

if so advised to move this Tribunal under Section 19

of the Administrative Tribunals Act, 1985 if there are
o

any circumstances warrant o challengekphe select listyg

for 1992-93 and 1993-94,

6. In the result, the OA is disposed of at the

‘admission stage as under:-

If no grading was given to the applicant uﬁder
Rule 5(4) of the Indian Adminietrative Service (Appoi~
ntment bf Promotion) Regulatioes, 1955 for 1992-93,
then one post for the peried in guestion gMeExK should
be remaigﬁhnfilled;end'that post has to be filled up
aiter the select cormittee considers the case of the
' aopllcant after his CRs for the entire period ;:Jplaced
before the uommit+ee." The sald post should be filled up
on the basis of the result after the case of the applicant
is cansidered. ?fiyﬁig}hame cannot be included in the
T ey, Akl b bl e Ve
list or if he is not suffiefentsenior so as to be given
e'appointment for the post remained unfilled, then it has
" by the candidate

to be filled upzfrﬁm among candidates 1nc1uded in the

' 1ist as per his renking.. No costs.

{T\ o T -'..‘_ ' W,ﬁ)\n’b\fr\'_‘ .
(R, RANGARAJAN)} , ‘ (V.NEELADRI RAo)
MEMBER (ADMN, ) VICE CHAIRMAN ; ,
" DATED: 20th July, 1994,
Open court dictation, /?V‘ ,n{K
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IN THE CL ¥TRAL.ADMINIS TRATIVE TRIBUNAL
- HYDERZBAL BEWCH AT HYLERAB D

- ' 7_ "f :
THE HON' BLE- HMEL.JUSTICE V.NEELADRI RAQ
VICE-CBAIKMAN

AND

THL HOW'BLE JK.R.RANGERRIZL 3 M(7Doid)

:D?\TED:&@ -7 - -;._g‘g‘."}. ,

QRDER/JUDGMENT

M. A-NO ./’R.wC.A.IQO .

in

0.A.No. %%L\lQL\

(T.A.No. (W.P.N

Admityted and Interim direc{:
Issued. :

' Allowgd.

Disposed of with direct

' ' . Dismissed
- ' Disgissed as withdrawn
Dignissed for Default.

Orfiered/Re jected

No order, as to cost
o






